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State of Chhattisgarh.
. Be it enacted by the Chhattisgarh Legislature in the Fifty-sixth year of the Republic

CHHATTISGARH ACT
(No. 4 of 2005)

THE INDIAN STAMP {CHHATTISGARH AMENDI\[ENT) ACT, 2005

An Act farther to amend the Indian Stamp Act, 1899 in its appllcatmn to the

of India as follows:«

L

) This Act may be called the Indian Stamp (Chhattisgarh Amendment) Act,

2005,

2 It shall come into force from the date of its pubhcauon in the official
gazettc

(1) In Schedule 1-A of the Indian Stamp Act, 1899 (No. 2 of 1899) (hereinafter .

1

referred to as the Principal Act), after -Article 5 (a) the follomng Article
(aa) shall be inserted, namely :-

“(za) If relating to the construction of a buildjng on Two percent of -

(i) After proviso of column (2) of Article 23 the following proviso sha]l be’

a land by a persdq other than the owner or the market
lessee of such land and having a stipulation value of the
that after construction, such building shall be land

held jointly or severally by that other person -
and the owner or the.lessee, as the case may

be, -of soch land, or that it shall be sold jointly

or severally by them or that a part of it shall . -

be held jointly or severally by them and the

remaining part thereof shall be spld jointly or

severally by them.”

added, namely :-

- “(a)

-

provided farther that, where an instrument relates to the
amalgamation or reconstruction of companies under orders of
the High Court under section 394 read with section 391 of the
Companies Act, 1956 (L of 1956} or under orders of the Reserve
Bank of India under section 44-A of the Banking Regulation
Act, 1949 (10 of 1949), the duty chargeable shall not exceed an
amount equal to 7.5% of the market value of the immovable
property transferred which- is located within the State of
Chhattisgarh or an amount equal to 0.7% of the aggregate of the
market value.of the shares issued or allotted in exchange or
otherwise and the amount of consideration paid for such transfer
whichever is hlgher

Short ¢tle and

commencement.

Amendment
Schedule 1-A.

of
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CHHATTISGARH ACT
{No.5 of 2006)

THE INDIAN STAMP (CHHATTISGARH AMENDMENT) ACT, 2006

I Received the assent of the President on 28th May, 2007 as:Scm first puhlishcd'in the
“Chhatusgarh Gavette (Extra-ordinary)” datcd the. tlth Junc. 2007 1

An Act further to amend the Indian Stamp Act, 1899 (No. 2 of 1899} in lt:. applica-

uon to the State of Chhatmgarh

" Be it enacted bythe Chhaltmgdrh Lwi‘;ialure in 1hc Fifty-Seventh year of the chubhc

of India as I"ollow‘i -

1. €1 I‘his Act may be called the Indian Slamp (Chhdllib“al‘h Ammdment) Act,
2006, .

' (2) It shdll come into I"or(,n, fmm the dale af |ts publltalton tn the Official Ganttn,

_2. ' The Ind;an gldmp Act, 1899 (No 2 of 1899) (hercinafter rcfcm,d 1o as Qu, Prmupdi

~ Act) in its application to the State of Chhdtmgarh be amended in the manner, hL,I"(,!I1~-
after pl‘OVIdbd

3 In Scction 47-A of the Principal Act,
(i) - Sub-section (4) shali be omilted. .
- (i) For sub-section (5), the following shall be substituted, namely :—

*{5)  Any person aggrieved by an order of the Coliector under sub-section
" (2) orsub-section (3) may appeal, against such- order 1o the Chiel
Controlling Revenue Authority, Chhalmgarh in such manner as may

he prumhuj s

(i) In suh-.seclmn (6), the words. “first and second” shall be oniliued. '
(i&r) - For sub-section (8), the foltowing shalt be substituted, namely -— -
e} The order pa'ss,cd in appeal.or, where no appeal is preferred, he order

passed by the Collector under sub-section (2} or subtsietion (3) shall

he final.and shatl nol be calted into guestion if any Civit Court or

~before any ather authority whatsoever”

Short  title” ands
-Commeneement.
N o -

Amendmcent  of
Centrat Act (No, 2
of t4Minitsuppli-
calion to State of

“Chhattisgarh,

Amendment of Sec.
tion 47-A. .
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CHHATTISGARH ACT
(No. 5 ‘of 2006) -

THE INDIAN STAMVP (CHP'IATTISGARH‘AMENI:)MENT) ACT, 2006
[ Received the assent of the President on 28th May, 2007; assent ﬁrsl‘publishcd‘in the

“Chhaﬁisgarh Gazette (Extra-ordinary)” dated the, 1 Ilh June, 2007 ]

tlon to the State of Chhatmgarh

" Beitenacted by-the Chhaltlsgarh chlslature in the Fifty- geventh year of the chubllc
of India as fo]lows - -

7,

'.-‘ L (1), Thls Act may be called the Indlan Stamp (Chhamsoarh Amcndmcm) Act,
- -2006. :

> ' ' (2) It shall come into foru. from the date of IlS publlcatlon in the Official Gd7LtlL

2. - The Indlan Stamp Act, 1899 (No 2 of 1899) (huunaftcr referred to as lhc PrmCIpal

v S C o Act)in its application to the State of Chhamsgarh be amended in the manner hurunv

after provided.

3" InScction 47-A of the Principal Act,
i) - " Sub-section (4) shall be omitted. -
= (ii) - For sub-section (5), the following shall be substltul(,d namc,ly —

(5) ~ Any person aggrieved by an order ofthe Collector undcr sub-scction

be prescribed.”

~ before any other authority whatsoever.”

Y

An Act further to amend the Indian Stamp Act 1899 (No. 2 of 1899) in lts applica-

© (2) or sub-section (3) may appeal, against such. order to the Chief
Controlling Revenue Authority, Chhatlisgarh in such manner as may -

n) In sub-.seclioﬁ (6), the words, “first and second” shall be omitted. -
(i\f) - For sub-section (8), the following shall be substituted, namely :-—
i “(8) - The order passed in appeal. or, where no appeal is preferred, the order”
j ' " passed by the Collector under sub-section (2) or sub-section (3) shall
. be final.and shall not be called into question inany Civil Court or
3 .

Amendment

Central Act (No.

Short title " and:
-Commencement.
N 'Q -

of
2

of 1899) inits appli-

cation to State

tion 47-A.

G, Wamﬁmm mmm %‘aﬁagmm mmﬁg&amm&ra—zom N

of

) Chhallisgarh. o

. Amendment of Seg-

N
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CHHATTISGARH ACT '
{No. 25 of 2010

THE INDIAN STAMP (CHHATTISGARH AMENDMENT) ACT, 2010

AnAct further to amend the Indian Stamp Act, 1899 {No 20of ]899} in its applica-
tion to the State of Chhattisgarh.

Be it enacted by the Chhattisgarh Legisiature in the Sixty first year of the Republic of

India, as (ollows —

L.

(1

(2}

This Act may be called the Indian Stamp (Chhatm warh Amendment) Act,
2000

Itshail come into force from the date of its publication in the Official Gazetle.

The Indian Stamp Act, 1899 (No. 2 of 1899} (hereinafler referred 1o as the Principal
Act) in its application (o the Staje of Chhattisgarh be amdended in the manner herein-
after provided. - :

In Section 47 A of the Principal Ac @

().

(13)

(i)

{iv)

 For sub-scction (%),

Adter sub-sectiom (3-A),
namely -
NE) Any person aggrieved by an’order of the Collector under sub-sec-
) tion (2} or sub-section (3) may, in the prescribed manner appeal
against such order 1o the Commissioner of the Division or Ollicer so
appointed by the State Government, by notification in ihb Official
(JdLBHL

the following sub-scction (4) shall

For suh—scclion {5), the
namely r—

following  sub-section  shadl be  substituted.
(&) Any person agericved by an order passed in appeal under sub-sec-
tion {4} may, in the preseribed manner appeal against such order o

. the Chief Controtling Revenue Authority, Chhattisgarh.™

After the word “Every™ in the first iine ol sub-section (6}, the following word |

shall be inserted, namely -
“lirst and sceond™

the following sub-section shall bhe  substituted,

namely -

"18) Ilu order passad in sceond appeal or, where no second d;)pcal i
preferred, the order passed in first appeal, shall be final and subjec
1o orders fassed in first or second appeal, as the case may be, the
order passed by the Collector under sub-section (2} or sub-section
(33 shall be final and shall not be called into question in any Civil

- Court or belore any other Authority whatsaever.”

h_c added. -

Sharrt  title und
Commencenient.

Amendment of
Ceutral Act (No, 2
of 1899} in its appli-
cation to the Stete of
Chhattisgarh.

Amendment of
Seotion 47-A.
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- CHHATTISGARH ACT
(INo. 27 of 2013}

THE INIHAN STAMP (CHHATTISGARH AMENDMENT} ACT 2013

An Act further to amend the Indian Stamp Act, 1899 (Ne. 2 of 1899), in its
application to the State of Chhattisgarh.

Be it enacted by the Chhattisgarh Legislature in the Sixty-fourth Year of the
flepublic of india. as foliows - '

I (1) This Act may ‘be called the Indian Stamp Act, 1899 (Chhattisgarh
Amendment) Act, 2013,

(2) it shall come in to force from the date of its publication in the Official
Ciazette,
2 The Indian Stamp Act, 1899 (No. 2 of 1899}, (heréinai'tcr referred to as the

Principal Act} in its application to the State of Chhattisgarh, shall be amended in the
tnanner hereinafter providad.

A For Article 46 of Schedule [-A of the Principal Act. the followinp shall be substi-
tuted, namely - -

“Partncrship-

{1} Instrument of partnership-

{a) Where there is no share of contribution in One thousand
partnershi; or where the share of coniribu-  rupees,
tiont (brousht in by way of cash) does not
exceed npees 50,000,

() Wiere such. share of  conwribution  Two percent of the
(brought in by way of  cash} shares contributed
is in excess of rupees 50,000, subject to a maxi-

mum of rupees five
thousand.

(c) Where such share contribution is brough! Two perccnt'of
in by way of property, (excluding cash). market value of

OR such property.

Where for the purpose of Colony Develop-
ment, a parner contrihutes of the shuare of
his immoyable property in favour of the
partnership fir-

Short title and com-
mengement.

Amendment of Indian
Stamp Act, 1899 (Cen-
tval Act No. 2 of 1899},
in its apolication te the
State of Chhattisgarh.

Amendment of ‘Article
46 of Schedule I-A.
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(2) Dissatution of partnership or retirement of a partner-

{a} Where on dissolution of partnership or on  The same duty as
retirement of a partner, any  immovable & conveyance (No.
properly is laken as his share by a partner  23) on the . market
other than a pariner who brought in that  value of such pro-
prperty as his share of contribution inthe  perty.
partnership. '

(b) In any other case. live hundred fifty
rupees.

Hos, HEUT T SET T, SHTE 2T et A g ﬁaqﬁanfa#gﬁﬁ quT GG 2013
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CHHATTISGARH ACT
N (No.9of 2014)
STV, - s U fued Pl b et e nndd e sy genttees baee 6 E 0 iv A ey |
{ .
THE INDIAN STAMP (CHHATTISGARH AMENDMENT) ACT, 2014
An Act furtherto amend the Indian Stamp Act, 1899 (No. 2 of 1899} in its application
to the State of Chhattisgarh.
3¢ it enacted by the Chhamsgarh Legisiature in the Slxty fifth Ycar of the
chubhcofind:a as follows :-
Shert sitle snd - L {H “This Act may be ‘called the Indian Stamp Act, 1899 (Chhattjsgarh'
commencement. ' Amendment) Act, 2014, ) ":D
: . .
4] It shall come into force from the date of its publication jn the Official Gazette,
Amendment of 2 “The Indian Stamp Act. 1899 (No. 2 of 1899), (hereinaficr referred to as the Principal Act) in
tndian Stamp Act, its application Lo the State of Chhattisgarh, shall be amended in the manner hereinafter
1899 (Central Act . S S
Nc. 2 of 189%), in provided.
its application i»
the State - of
Chhattisgarh. = _
~ Amendment  of 3 In Schedule 1-A of the Principal Act, the following amendment shall be made, namely <
1 Schedule 1-A. ' T A \
't} Fou the sorresponding entries in column (2) of Article 15, the words “Two

percent of the amount or value secured.” shal! be substitutod.
@ Afer Attick: 20, the following Article shall be inserted, namely :-

“20-A. Cleavance List -

{2} if relating to the One rupee for every rupces ten
garsactions  for the .- thousand or part thercof in
purchase or sale of- « .respect of each of the entries in
G emment secutitics L --such list on- the value. of _

.~ submitted © to . the - secunues -calculated at the

7 Searing house -of 4

price, as

) 'j_one thousand

G
Ilsl on thc valu:

'.-.-.i;u(h
_sécufities -

‘making up prige or the coniract. - .
_ the case ma be,oo T
" subject loamuamumofm;mes--

' .-.'Onc mpcc fmcvc:y mpecs ten -

T

-y
s

calculalcd at thc-' o
__makmg up price o the contract .
_;.pncc a3 thc case may hc .
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i- i . . .
." {3) For Article 33 and entries mn corrcspondmg column (1} and (2), the fol!owmg
! shall be substituted, namely :- : .
“33. Gift, Instrument of, not being a Scitlement (No. 58} or Wlll or Transfer
| (No. 62) -
. (a) When the donee is not The same duty as a Conveyance '
. a family member of the (No. 23) for a market value equal
- .domor : 10 the market value of the
property which is the subject -
- matter of pift;
] .
!._ (b) When the donee is At the rate of half percen_l'oi_' the
E . : a family member of the market value of the propenty
iﬂ_ donor ; whlch is the subject mattcrof lhe _
] ‘ Explanation :- For this purpose, family in relation to the donor shall mean the -
. donor’s father, mother, husband or wife, son, daughter, daughter—m« '
| law, brother, sister and grandchlldren
] . .
’ JI ' %) For Artitle 45, and entries in Lorrespondmg column(l)and (2) the followmg
' ; '- shall be substituted, namc]y - e
| '
|‘ “4S, Partition Instrument of T
; [as defined in clause e
P _(15) of Section 2} ‘i
‘ .- . L - ! ____...ﬂ‘:_,-_‘ .
- {a) Where the property” Rupecs twiy thousand. for cach -
L - involved  in the . sharthohiu: S
- partitionis converted - - . . . . _;*
i o von gl | ke
| purpose¢ oy is meant - . /
' - for non agnculmrill T i
. ) ) ' - - o .L e Wm;:_,._ .
' . Where the . property ) Rupecsﬂnchumlmdforcnch;
" : mvolved  in  the ﬂnrthn!der
N : partition . s .
- . agricultutal land S 1.‘
- ' Provided that where =~ No du%eiwgeahbm
, there is neithet any dispute nor ﬂ“"“““”“’“’"" B8 ¢ et
: any case pending in sny Court e
N regarding the land o b:_ Y
i pantitioned : o _ !
Provided further that’
the land being partitioned isnot
within the provisions of .
ceiling ; - .
{c) Where a {ina! order for ) ﬁw

Rupees ten.” g
eifecting a parhition . .
passed by sy
revenue authority or
any Cnvil Coure, or an
award by an arbamac:

v
T

i



292 (6}

oslirr uaws, s 26w 2014

5

.-(QW_.‘

directing a partition, is ¥
stamped  with the
stamps required for an
instrument of partition
and an instrument of
partition in pursuance
ol such order or award

is subscquently
executed.

—

awh

T £

Tor clause (1) af Article 48 and entries in corresponding column (1} and (2),

the following shall be substituied, namely :-

48, (f-1}) when  given
without

consideration  and

authorising the agent to sel,
gift, exchange or permancatly
alienate any immovable property

sit
Ch

- (2)

)

()

uated in the State of
hattisgarh.

For a peried not
exceeding two years
from the date of its
execution ;

Foraperiod exceeding

- two years from the
date of its execution or
when itis irrevocable
or when 1t does not
purport to be for any
definite term ;

When given to father,
mother, wife or
hushand, somn,
dadgitier, brother or
sister in relation to the
executints authonising
such person and when
it does not purport to
-bcformydcﬁnmm

shnl!bcsubsumwd namcly -

“55. R'ele'ase.’ thatisto s_ay,'. '
- any nstrument (ot being such

release as s provided by
Section 23-A) whereby a person
renounces a claim upon another
pcrwn ot against any specified
property ; - - .

Rupees one thousand.

The same duty as Conveyance
{(Na. 23} on the market value
of such property.

‘Rupees one thousand.”

For Article 55 andcnmecmcorrcspondmg co]umn(l}and (2) the ‘k,“()\r\r-lllé-..; _

or
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{a) When they are not The same duty as Bond (No. 15)
- members of family ; for the amount of consideration
: : ' or urarket value of the property,

whichever is higher, on the
share over which the claim is

- relinquished.
(b) When they are Haif percent of the consideration
members of family ; or thé market value of the

property, whichever is higher, on
the share over which the claim
is relinquished.

Explanation - For the purpose of clause (b), family in relation 10 the person
-shall mean the person’s father, mother, husband or wife, son,
danghter, daughter-in-law, brother, sister and grandchildren.”

S, ZE e e e, BT B e S, vy 9 gRm R - 2014,
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CHHATTISGARH ACT
(No. 23 0f2015)

THE INDIAN STAMP (CHHATTISGARH AMENDMENT) ACT, 2015

An Act further toamend the Indian Stamp Act, 1899 (No. 2 of 1899) in its application
to the State of Chhattisgarh.

Be it enacted by the Chhattisgarh Legislature in the Sixty-sixth Year of the Republic
of India, as follows :-

L (1) This Act may be called the Indian Stamp (Chhattisgarh Amendment) Act, Short title and
2015. commencement,
) It shall come into force from the date of its publication in the Official

Gazette,
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Amendment of
Indian Stamp  Act,
1899 (Central Act
No. 2 of 1899), in its

application o
the State of
Chhattisgarh.
Amendment of
Schedule 1-A.

)

Lo

The Indian Stamp Act, 1899 (No. 2 of 1899). (hereinafter referred to as the Principal Act),
in its application to the State of Chhattisgarh, be amended in the manner hereinafter
provided.

In Schedule I-A of the Principal Act-

(i)

(ii)

(iii)

(iv)

After Article 27, the following shall be inserted, namely :-
Declaration under the Ten thousand rupees.
Chhattisgarh Prakoshtha

Swamitva  Adhiniyam,

2000 (No. 15 0f2001).

“27-A.

27-B.  Document amending or One thousand rupees.”
correcting  previously
registered deed, but
not making any material

alternations.

Explanation- For the
purpose of this Article a
material altertion is one
which varies the rights,
liabilities or  legal
position of the parties
ascertained from the
instrument in its
original state or
otherwise varies the
legal effect of the
instrument as
originally executed.

For explanation to Article 33, the following shall be substituted, namely :-

“Explanation :- For this purpose, family in relation to the donor shall mean the
donor’s father, mother, husband or wife, son, daughter., daughter-in-law,
brother, sister and grandchildren. which includes sons” son and daughter and
daughters’ son and daughter.”

After clause (c¢) of Article 48(f-1), the following shall be added, namely :-
*(d) if the property is One thousand rupees”
situated outside

the State of
Chhattisgarh.

For explanation to Article 55, the following shall be substituted. namely :-

“Explanation :- For this purpose, family in relation to the donor shall mean the
donor’s father. mother, husband or wife, son, daughter. daughter-in-law,
brother, sister and grandchildren, which includes sons’ son and daughter
and daughters’ son and daughter.”

TR, U1 AT o SR, DRl S A HEUTAd, T g a1 A - 2015
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Short title and
commencement,

Amendment of Indian
Stamp Act, 1899 (No. 2
of 1899), in its
application to the State
of Chhattisgarh.

Amendment of
Schedule I-A,

L

w3

CHHATTISGARH ACT
(No. 70f2016)

THE INDIAN STAMP (CHHATTISGAH AMENDMENT) ACT, 2015

An Act to further amend the Indian Stamp Act, 1899 (No. 2 of 1899) in its
application to the State of Chhattisgarh.

Be it enacted by the Chhattisgarh Legislature in the Sixty-sixth Year of the
Republic of India, as follows :-

(1) This Act may be called the Indian Stamp (Chhattisgarh Amendment) Act,

2015.

2) It shall come into force from the date of its publication in the Official

Gazette,

The Indian Stamp Act, 1899 (No. 2 of 1899), (hereinafter referred to as the Principal
Act) in its application to the State of Chhattisgarh be amended in the manner

hereinafter provided.

After clause (a) of Article 35 of Schedule I-A of the Principal Act, the following

shall be inserted, namely :-

“(aa)  where the mining lease is granted on the basis of auction-

(i where the lease purports to be for a term
less than one year;

(i) where the lease purports to be for a term
of not less than one year but not more than five
years;

(iii) where the lease purports to be for a term
exceeding five years but not exceeding ten years;

(iv) where the lease purports to be for a term
exceeding ten years but not exceeding twenty
years;

(v) where the lease purports to be for a term
exceeding twenty years but not exceeding thirty
years;

The same duty as a Bond
(No. 15) for the whole
amount payable or
deliverable under such
lease.

The same duty as a Bond
(No. 15) for the amount or
value of the average annual
royalty reserved.

The same duty as a
Conveyance (No. 23) for a
market value equal to the
amount or value of one and
half times the average
annual royalty reserved.

The same duty as a
Conveyance (No. 23) for a
market value equal to three
times the amount or value
of average annual royalty
reserved.

The same duty as a
Conveyance (No. 23) for a
market value equal to five
times the amount or value
of the average annual
royalty reserved.
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(vi) where the lease purports to be for a term
exceeding thirty years but not exceeding one
hundred years;

(vii) where the lease purports to be for a term
exceeding one hundred years or in perpetuity;

(viii)  where the lease does not purport to be
for any definite term;

The same duty as a
Conveyance (No. 23) for a
market value equal to eight
times the amount or value
of the average annual
royalty reserved.

The same duty as a
Conveyance (No. 23) for a
market value equal to or
one-fourth of the whole
amount of royalty which
would be paid or delivered
in respect or the first twelve
and half years of the lease.

The same duty as a
Conveyance (No. 23) for a
market value equal to three
times the amount or value
of the average annual
royalty, which would be
paid or delivered for the first
ten years if the lease
continued so long.

Provided that nothing contained in clause (b) and (¢) of this Article shall

be applicable in respect of this clause.

Explanation- In case of grant of mining lease on the basis of auction no Stamp
Duty shall be chargeable on any amount other than royalty.”

The Indian Stamp (Chhattisgarh Amendment) Ordinance, 2015 (No. 3 0f2015) is

hereby repealed.

Repeal.

T, HE01 T o S, S FIN A g, T | i q9 wwE - 2016,
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CHHATTISGARH ACT
(No. 5 of 2021)

THE INDIAN STAMP (CHHATTISGARH AMENDMENT) ACT, 2020

An Act further to amend the Indian Stamp Act, 1899 (No. 2 0of 1899) in its application
to the State of Chhattisgarh.

Be it enacted by the Chhattisgarh Legislature in the Seventy First Year of the Republic
of India, as follows :-

1. 6)) This Act may be called the Indian Stamp (Chhattisgarh Amendment) Act, Short title and

2020. commencement.

) It shall come into force from the date of its publication in the Official Gazette.

2, The Indian Stamp Act, 1899 (No. 2 of 1899), (hereinafter referred to as the Principal Amendment of
Act) in its application to the State of Chhattisgarh be amended in the manner Indian Stamp Act,
hereinafter provided. 1899 (Central Act

) No. 2 of 1899), in

its application to
the State of

Chhattisgarh.
3. In Schedule 1-A of the Principal Act, ¢ Article 20-A Clearance List’ alongwith its clauses Amendment of
shall be omitted. Schedule 1-A.

|, HEU A1 oG AR, SRETG ZR AT HEuTed, T TR STEd R @ e e weie 2021
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